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4. -^^ V Raiaqopala Reddy, VC(J)"""•"^Son-CU'shrrR.K-.Ah'oola! Me^bertA)
Hew Delhi , this the 24th day of January, 2000

Smt. Kusum Lata

tee! ViiraoeT^O, Jouhti

the Respondent No.2.
Applleant

(By Shri R.N.Singh, Advocate)
;  . Vs.

n  Territory of Delhi
1 . Govt. of National Capital

5 , Shamnath Marg
(Thriugh^The Chief Secretary)

Cervices Selection Board
-  ̂ fHS^ii-rcfprtirTerritory of Delh.

3rd Floor, UTCS Building
^:Mnd"Ki°r3ardumfcourts Complex
Shahdara, Delhi 32. Respondents(Through: The Secretary). ^
(By Shri Vijay Pandita, Advocate)

^ p n F R (Oral)

By R.K.Ahooja, Member(A)
The applicant had applied for the post of

■  nursery Teacher in response to the advertisement,
Annexure-B issued by the Delhi Subordinate Services
selection Board (DSSSB) for the Municipal Corporation
of Delhi . The educational qualifications and work
experience required for the post were stated to be as
follows:

"(1) Higher Secondary School Certificate or
equivalent.

(2) Nursery Teacher Training Certificate from
a recognised Institution or equivalent.
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,  2. The case of the applicant was -c^r^dered
by the respondents and her name was included in the
zone of consideration. She was also called for by the
respondents for verification of her documents. On the
basis of the scheme formulated by the respondents the
applicant was entitled to 47.72 points. The
respondents thereafter issued a notice, Annexure-A6
declaring' the minimum score for categories for final
3aiection. According to the said notice Scheduled

'caste candidates were required to obtain minimum 40.34
per cent marks. The applicant submits that as she was

; entitled to a score of 47.72, she should have been
!  selected. But her grievance is that in the final list
;  of selected candidates her name did not figure. It is
aggrieved by this non selection that the applicant has
now come before this Tribunal ,

3. The respondents in the reply have stated

that applicant had obtained a ' Teacher Training
certificate for Nursery Teachers from D.A.V.College of
Management, Communication and Educational
Administration, Sector-4, Panchkula. The said
institution is not recognised by the National Council

for Teacher Education. In view of this the applicant
was not eligible to be considered for selection for
the post of Nursery Teacher.

4. On the last occasion when the case came up

the learned counsel for the applicant had pointed out

that the National Council for Teacher Education had
come jnto existence only in the year 1995. On the
other hand, the Diploma from the DAV College of
Management, Communication and Educational
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^  -stration Panchkula (Haryana) had bien Obtained.d™.n,strat,cn, j,,,, also pointed

by the applicant m June, 1989.
for'the applicant that the

out by the learned counsel tor
•  hv the Government ofsaid institute was recognised by

to that affect has also beenHaryana. A confirmation to
issued by the Controller of Examinations, O.A.
college of Management, Communication and Educationa

.  dated 10.3.1999,Administration vide letter dated
^  A7 He also drew our attention to the copyAnnexure-A7, Education,

of a letter written by the Director
Nursery Teachers courseGovernment of Haryana that Nurse

n A V college of Management,done by the D. . . . .'on
communication and ' Educational Administration,
Sector-4, Panchkula is recognised by the Haryana
Education Department.

5, The learned counsel for the respondents on
the other hand had submitted that as per
notification issued by the National Council for
Teacher Education, list of recognised institutions had
been published and a copy of the
submitted at Annexure/R-A and the D.A.V.College
Management. Communication and Educational
Administration, Panchkula does not figured in the
aforesaid list. He also submitted that no one whowere having dualifications from the institutions outside
the list had been appointed by the respondents.

6. in view of the aforesaid conflicting
1  rio hv the learned counsel , we had askedsubmissions made by the learn

the learned counsel for the respondents to show us the
cecord which could confirm that no person was selected
having the qualifications obtained outside Delhi
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from institutions outside the list of Annexur

been given appointment. Today when the matter came up
for hearing, the learned counsel for the respondents
has produced for our perusal a copy of the letter
dated 21.1.2000 written by the Directorate of
Education, Govt. of N.C.T. of Delhi addressed to the
secretary, Delhi Subordinate Services Selection Board
stating that the matter is under consideration of the
Department and final view will be communicated after
ascertaining the matter from the Director, Schools
(Education), Haryana, Chandigarh. He also made an
loral submission that no one has given appointment who
Ls obtained qualifications from an institution
outside the Delhi.

7. Learned counsel for the applicant has

produced , a copy of the Office Order No.159 issued by
I the Deputy Director of Education in respective of the
post of Assistant Teacher. In that, one Ms. Vimal
Kumari Kain, whose name appeared at SI. No.17 shows
that the said Vimal Kumari Kain had obtained her
qualifications from the Government Girls Training
School, Bulandsher. However the name of this School
even though it is running by the Education Department
of Uttar Pradesh does not appear in the

:  recognised Institutions at Annexure/R-A to the counter
'  filed by the respondents.

B. We also notice that all.the institutions

described in the list at Annexure/R-A are located at
i  Delhi. The implications of thaJe would be that all
■  the institutions outside Delhi are unrecognised for

purpose of appointment to the posts under the Delhi
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Territory, prima-facie, this would appear to be

factually incorrect. We also notice that in the

notification issued by the Delhi Subordinate Services

Selection Board there was no requirement that the

stipulated qualifications must be obtained from an

institution located within the Union Territory. If

one person can be appointed as Assistant Teacher

having passed from Bulandsher, Uttar Pradesh, then a

candidate who has obtained the requisite

qualifications by an institution recognised by the

Government of Haryana would in our view would be

equally entitled to consideration.

9. In view of the aforesaid discussion, we

are of the view that as D.A.V.Col 1ege of Management,

Sector-4, Panchkula is recognised by the Haryana

Government the diploma obtained by the applicant would

be valid for consideration of her case for appointment

as Nursery Teacher under the Govt. of N.C.T. of

Del hi .

V  10. We accordingly allow the OA. The

respondents are directed to consider the case of the

applicant for appointment as Nursery Teacher on the

basis that the qualification obtained by her from an

institution recognised by the Haryana Government is

valid in terms of the notification issued by the

respondents for the post of Nursery Teachers. This

will be done within a period of three months from the

date of receipt of a copy of this order. No costs.

(R.K.Ah^ja),,,.--^ (V.Rajagopala Reddy;
Member(AJ---''^ Vice Chairman (J)


